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Recruitment of Scheduled Castes/
Sch2duled Tribes in Bomobay Port
Trust .. ..

7049. SHRI R. R. BHOLE: Wil] the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether it is a fact that there
is heavy backlog of posts reserved Yor
Scheduled Castes and Scheduled
Tribes in all categories of posts in
Bombay Port Trust,

(b) if so, the details thereof;

(c) whether it is also a fact that 50
per cent of the posts are reserved
for the sons and daughters of the
Port Trust employees;

(d) it so, the reasons therefor; and

(e) how the management propose
to fulfil the bﬁcklog of quota of posts
reserved for Scheduled Caste and
‘Scheduled Tribe employees there?
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THE MINISTER OF SHIPFING
AND TRANSPORT (SHRI ' VEE-
RENDRA PATIL): (a) In the case
of some categorie§ of employees, the
number of Scheduleq Castes/Sche-
duled Tribes employees has fallen
short of the prescribed percentage;

(b) The actua]l percentage of the
representation of Scheduled Castes/
Scheduled Tribes in Bombay Port
Trust as on 15-2-81 are given beiow:

Class el ST
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1 . 438 0- 88 3
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(¢) and (d) Bombay Port Trust.

authorities have reported that while
filling in the posts at entry level
through direct recruitment, they first
give priority to retrenchees as de-
fined under the Industrial Disputes
Act, candidates from the Scheduled
Castes/Scheduled Tribes in terms of
orders regulating reservation cf posts
for them, ex-servicemen, the near
relation of employees who die in
service or who become incapacitated
to serve on medical grounds and the
ex-employees. After meeting these
priorities, the remaining vacancies
are filled from among candidates
sponsored by the loca] Employment
Exchange and children of port Trust
employees in almost equal propor-
tion. The children of Port Trust em-
ployees are required to be registered
with Employment Exchange. The
benefit to the children the em-
ployees was given ,in fhe wider
interest of industrial peace at the
port.

(e) All possible efforts are being
made to recruit candidates from the





